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Advocate for
Respondent ()
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Honfble Shi‘i.-JUStice R.G.\Iai&Yanatha' VeCle

Horn'blé Shri,

(1) To be referred to the Reportetr or hot? WX
(2)

Whethér it needs o be circulateéd to FV\fQ
@ther Benches of the Tribunadl?

- (RoG . VAIDYANATHA)
abp VICE CHAIRMAN



4

. 4
EEFORE, THE, CENTRAL ABDMINISTRATIVE TRIBUNAL

GULESTAN BLEG,NO,6, 4th FLR,PRESCOT RD, FORT,

MUMBAT - 400 001,

" ORIGINAL APPLICATION NO:693/97.

DATEDTHTS 1iTH DAY OF OUNE, 19965 @ - -

CORAM : Hon'ble shri Justice R.G,Vaidyanatha, Vice Chairman,

smtsJaibal Tukaram Jambukar,’
w/o.Tukaram Sahadu Jambukar, _
Exe-employee of Central Ordnance,
Depot, Dehuroad, Dist,Pune,
R/0.At sadawadi, Post-Sudunbre,

Tal-Naval, Dist-Pune, ees Applicant,

" By advocate shri J,M.Tanpure,

V/ Se

1, Union of India, through

The secretary,
Ministry of Defence,’
south Block,

-New Delhi-110 0014

2¢' The Chief controller of Defence
Accounts(Pensions),
Allahabads!

3+ The Commandant, )

Central Ordnance Depot,' \

Dehuroad, Diste-Pune. = » 4oe Respondents,
By Advocate shri R,K,Shetty,
/

XORDERJX
4 Per shri R.G,Vaidyanatha, V.C.)
This is an application filed under section-19 of

‘Administrative Tribunals act, Respondents have filed reply,

I have heard.the learned Counsel appearing on both sides,
24 The applicant is the wife of Tukaram Jambukar who
was a pensioner having retired from Central Ordnancé Depot,
Dehuroad, Pune, It appears that husband of applicant had
gone to Pandarpur during 1989 and found missing from some
time in Juné;‘1989J His whereabouts are not known, A
complainkwas lodged with the Pandarpur Police sbout the
miésing of the husband of the applicant, There is an
endorsement dated 15/8/1989 by the Police Inspector,’
Pandarpur Police‘stating‘that attempts are being madezto

. I
search the mission person and he has not yet been tracéd;,‘)

"\,
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gad’ige applicant made a claim for thé pensionary benéﬁits in
view of her busband's whereabout being not knbwn. Her claim
was referred by the Branch Manager of the Bank of Maharashtra,
at Dehuroad where the applicant's husband was getting pension,
The Bank Manager sent the application to the department..
There islsome correspondence  in the matter, Admitte&ly,

the dapa;tmentLWantédssome particulars, one of the letters

on record is dated 22/5/95 in which the bank forwarded all
the required documents to the department., Ultimately, the
department sanctioned the Pensi9n<énd the amounts.were paid
to the applicant in Novenber, 1997, subsequently, the
applicant has filed this 0A claiming interest at 24% per
annum and also cost Of Rs¢iG,000/w P
34 The respondents have filed a reply stating &h#t the
circumstances under with the delay occured iﬁ payment.being
made to the Applicant are not deliberate and their stand is

that respondents are not liable to pay any interest or costs.

4e In this case, the only short point to be decidéd is
whether the applicant is entitled to interest for delayed
payment and if so at what rate, The Learned Counsel for
Applicant claimed interest at 24% per annum, On the other
hand the respondents counsel submitted that there was no
deliberate delay in making payment and it was due to
procedural delay and that the applicant is not entitled to
any interest, '

Se Burirg the said period there was some correspondence
from 1992 to 199§jatleastdaf1etter.was‘issueé by Branch
Manager to the department clearly shows that all the required
documents were sent and inspite of this the payment was made
only two years later, Though the applicant is entitled to
interest even from earlier date, 1 feel in the present
circumstanciﬁ,the interest be granted from 22/5/95 when the
bank forwarded all the documents to the department, The

Pension was sanctioned sometimes in 1996 and the actual

amount was paid-- - to the applicant only in Novenber, 1997,
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In these circumstanées. I feel that the‘applicantAis
entitled to get interest from 22,05,1995 till 31.10.1997.

- 6 As far as rate of iInterest is concerned, I
feel that in the facts and circumstances of the case,
interest @ 12% would be just and reasonable. The‘Learned
Counsel for the applicant presses for cost. Due to undﬁe
delay on the part of respondents in paying the peﬁsion,
the applicant wag forced to file this case. Since the
applicant has been put to lot of loss, I feel taking
into accoufit the circumstances of the case,
consolidated cost of Rs. 1,000/~ (Rupeeg ¢ One Thousand

only) be awarded to the applicant.

7. In the result, the application is allowed

as follows $-

(i) The respondents are directed to pay interest
“ ‘at the rate of 12% per annum on the arrears of

pension due from 22,05.1995 till 31.10.1997.

(ii)  Then about future,pension from 22,05+1995 and

onwards,/igtefést is alloweq/gt'the rate of 12%
per anflum on each monté/;{pension from the date

/’the penszon became due till 31,106,1997.

/

(1ii) In the circumstances of the case, the respopdents
' ok 1~
are directed to pay consolidated p¥§é<of 3§,,&607-

to the applicant.

(iv)  The respondents are given three months time £rom

the date of receipt of this order to coply with

| these directicns, < /¢T///
ﬁ@vqw’ bk«vlﬁ\'\U) = cm’Nhf> 6Z/A’TVA/”V%_’///

A \"“) (R. G. VAIDYANATHA)
AduA” ¥ ‘/\”‘g\",}\w o~ VICE-CHAIRMAN,
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